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O R D E R 

(Through Virtual Mode) 
 

07.08.2020   Learned counsel for the Appellant submits that the issue is 

still pending for consideration before the learned Adjudicating Authority with 

regard to the continuance of the ‘corporate insolvency resolution process’.  He 

seeks and is allowed eight weeks adjournment. 

 List the appeal on 6th October, 2020.  
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